
5001 Union Territories SEPTEMBER 10, 1965 
(Direct Election to the 
House of th. people) BiU 

IDr. M. S. Aney] 

it. After listening t.o the speech of 
Mr. Kamath, I feel the draftsmen 
have not been SUfficiently vigilant in 
knowing the implications of the pro-
.. isions o~ this Bill. He has actual1y 
shawn that clause 4 is defective and 
the Minister also has admitted it. 

Shrl Ifalhi: I have not admitted 
anything. 

Mr. Speaker: He further clarified 
that according to the General Clauses 
Act, State includes Union Territories 
also. 

Dr. ~I  S. Aney: AnYhow, I believe 
Mr. Kamath's speech has given them 
an opportunity to consider this ~

peet. Whenever they come before the 
House, they have to examine thl' draft 
very carefully and not take it for 
granted that that is the final one. 

A very gOod sunestion has been 
made by Mr. Kamath that Goa and 
these 3 i!<ilands-Daman, Diu, etc.-
should form one group and they 
should be taken up at the same time 
by amendment of the same statute if 
possible. TIns piecemeal treatment 
Of these three islands, separate from 
Goa, is a matter on which he laid 
great stress, berause we know there 
are feelings of the people in this 
matter. In this matter, I personally 
think 'hat the Government should be 
gwded mOTe by the views of the 
people than their oWn theoretical 
considerations. This Bill introduces 
the principle of direct election, for 
which I congratulate the people of the 
islands concerned. 

Shri Bathi: Separate treatment was 
being given to Dadra and Nallar Haveli 
upto now becaUSe they were not 
elected. but only nominated. Now we 
have brought them on a par with the 
treatment We nre giving to Goa. 

Mr. Speaket": The question is: 

"That the Bill be passed." 

The motion to.... adopted. 

11.47 hr .. 

GOLD (CONTROL) BILL 

The Deputy Minister In the MlnIB-
try of Law (Shri Jagan&tha Rau): On 
behalf of Shri T.  T. Krishnamacharl, 
I beg to move .... 

Shri S. M. Banerjee (Kanpur): The 
Deputy Minister of Finance is pre-
sent, Sir. Why should he not move 
this Bill? 

Shrl llarl Vishnu Kamath (Hoshan-
gabad): On a p"i", 0' Qrder, Sir. Is 
it not oblig.,t.ory that when a Minis-
ter of that particular Ministry is 
presp.nl in t.he Rouse, he alone should 
mOVe the Bill for consideration? Can 
he be passed over or superseded by 
anC'ther Minister brlonging to anothl!f 
Ministry? 

Mr. Speaker: Who is bossing over? 
There is no outside authority that Ia. 
bossing over. It is the intp.rnal 
arrangement of the Ministers. 

8hri Bbagwat Jba Asad CBhagal-
pur): It is not a question of arrange-
ment. The Deputy Minister of Finan-
ce is present in the House. A new 
precedent is being estabUsbed In the 
House. 

Shri Karl VlshDu Kamath: At leut 
you may rule that this would not be 
a precedent. Otherwise, tomorrow a 
foreign alfalrs Bill may be moved by 
the Home Minister, and so on. ' 

Shri Japutha Rao: On behalf of 
Shri T. T. Krishnamachari, I bel! tl> 
move: 

''that the following amendments 
made by Rajya Sabha in the Bill 
to provide, in the eConomic and 
financial interests of the commu-
nity, for the conlTol Of the pro-
duction, supply, distribution, use 
and possession of, and business in, 
gold and ornaments and other 
articles of eold snd for matters 
connected therewith. be taken 

into consideration:-
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'Enacti"g Formula 

(1) That at page 1. line 1. for 
the word 'Fifteenth' the word 
'Sixteenth' be S'Ubstituted, 

Clause I 

(2) That at page I, line 5, far Ule 
figure '1964' the figure 
'1965' ,be .ub.tituted· ... 

Sir, this Gold (Control) Bill was 
passed by Lok Sabha on the 24th 
December, 1964 and transmitted to 
Rajya Sabha. The Enacting Formula 
and Clause I hod reterence to the 
,uFifteenth year" and ';1964" e e ~ 

tively. When under rule 92 of the 
Rules of Procedure of this House, 
el""'e I, the Enacting Formula and 
the Title are put to vote, the amend-
ments which have been approved by 
Raj}". Sabha to clause I and the En-
acting Formula have to be passed ~  

this House. 

Mr. Speahr: Motion moved: 

"That the following amendments 
made by Rajya Sabha in the Bill 
to provide, in the economic and 
financial intert>sts of tire Commu-
"ily, for the control Of the pro-
duction, sU9Ply, distribution, use 
and possession of, Bnd business in, 
gold and o,namenls and other 
articles of (lold and for matters 
connected therewith, be taken into 
eonlllderatlon:-

'Enacting Formula 

(I) That at page I, line I, fClf' 
the word 'Fifteenth' the word 
'Sixteenth' be mbatituted. 

ClAuse I 

(2) That at page I. line 5, 1M 
the ftgure '1984' the ftgure 
'1965' be mbltituted'." 

IIhrI _, a. M...t (Rajkot): Mr, 
Speaker, Sir, now that fbi. Gold 
(Coatrol) BUI hal come before the 
H_ again, enn though for • formal 
unendment, thoee of ... who hold 1he 
'View that thItI Is • bad BIll, a Bill 
1IIat Ihould nper have been ~ ... 
Mr. ........: Now. SbrI IIaIIuI 
tIIould UJIdentuI4 •• , ••• 

BiU 

Shrl M, R. Masanl: Sir, I can OPlIOlie 
th., motion for cOKsideration. 

Mr. Speaker: Consideration of whatt 

Shrl M. R. Masanl: Of whatevlll' 
it is. Whatever is before the House 
ClIn be OPp03ed, 

Sir, I will not take mUf"h o~ ~u  

ti~e .. I only want to SOy thls, 'that 
this IS a bad Bill. Even in the nine 
months that have pR .sed, the objec-
tives of the Bill have been proved to 
be • failure. We were told U,at with 
thp. o in~ i;"lto forc(' 'of this BUI, the 
prior of gold would b" controlled. It 
is a t ~  of common knowledge that 
the pri:1:' of ,''Jld hiS ~ ot up since the 
Bill was pa:;;;ed by the Lok S .. b!!;] and 
sent :0 tll" Rajya' ~o  Sir, this if;: a 
usclelj, Bill. All i~ hJ.· ;:tone is: to ear-
ry on a vendetta against honourable 
people, the gol i . .miths throughout the 
country, who nrc beinrt persoccutecL 

~n now, if the Bill could bo stop-
ped from in~ p:lo;;,,;"d, it wouid be-• 
service \0 the country 

Shrl S. M. n~ ee  Sir, I support 
Shrj Masani And I hO!)e that Govern-
ment wi'! kindly consider wh.ther 
even at this st.,e this BilJ should ~ 

withdrawn, Si", it was broul:ht In to 
.erv e two purposea, to .top sm u ~1I1in  
of gold and to redllOe the price at 
gold. 

Mr. Speaker: I would like Shri 
Banerjee to consider mv positiom. 
Does he think that RII these thinp 
can come in nOW? They shou'd not 
take advantale of the fact that I alB 
jU't to'erating all that they want to 
8ay. Here it is only a questlun of 
chan ling 1964 to 1965. ThIs Hou .. 
ha. already taken a deci.lon on the 
Bill. The Bill hu been JlURd lIT 
this House and allO the other Hou ... 
Now It has eome back only tor the 
limited purpooe Of clwlglnl 111M to 
1885. 

BIlrt Bart VIaIIa. s-tIa: OM 7ft!' 
mUei • lot of dIfr_eel 

ftrl S ... -.-,.: I 01111 .... 
to lAY that thJ. BiU bu prond to .. 
hope., 
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Mr. Speaker: That is not before us. 

Sbrl S. M. Banerjee: It provides 
food for re-thinking. Let them re-
consider the whole thinl( nga·n. The 
country is passing through an erne'" 
geney. What Ims happened to gold 
control? The goldsmiths have not 
been rehabi'itnted. Not only that 
gold ont ~  has not been eftective, 
15.000 to 20.000 peop'e in Calcutta who 
Were making ,sandcsh aTe now out of 
employment. 

Mr. Spealter: I do not know how 
.andesh ... 

Shri S. M. Banerjee: It is question 
of reh,bilitation. It is a u sti~n or 
DIR on "b.desh. Kindly advise them 
10 withdraw this Bill. 

Mr. Sjlealter: It began with r.ha-
bilitation Of g?ldsmiths. then it came 
to reh:1bi"ihtion of those who have 
becn displaced in Calcutta, and now 
it muy come, ... 

Shrl S. M. Banerjee: Sir, l<lndly 
bear me. They said that they will 
have prop"T control of gold and they 
will reduce the Dr ice of gold. Those 
objects h've not been achieved. The 
contention of the Chief Minister 01 
West Bengal was that blbies were 
not ge·ting milk and if sandesh i. 
banned the bab'e. will get more milk. 
But what has happened? They have 
lost milk and nndesh both. That is 
what has happened In Calcutta. 

Mr. Speaker: I shall now put the 
motion to the vote Of the House. Thu 
question Ia: 

"That the fol!owlnl amendmenl5 
made by Rajya Sabin in the Bill 
to provlde, in the economic and 
IInancial Interelt. of the e?mmu-
nit)r. for the control or the pro-
duetion, supply, distr:bution, use 
and possession of, and business 
in. l'ltd and ornaments and other 

artie Ie. of IOld and for matters 
connected therewith, be taken into 
conaIderaUon:-

'Enacting FOTmula 

(1) That at page I. line I, few 
the wo d 'Fiftc('nth' ISiJr:_ 
teen~  be substituted. 

ClaUSe 1 

(2) That at plge I. line 5. for the 
figure '1964' the figure 'lYij:i' 
~ .ub.'tiluted· ... 

The mot:on was adopted. 

Mr. Spe"ker: Now I shall put the 
amendment. separately. The que.tio" 
Ia: 

Enacting Fonnula 

''That at n~e 1. line I, for the 
worrl i t~ent  the word 
'Sixteenth' be sUbstituted." 

The mot'on wa,. adopted. 

Sbrl M. R. M_nl: We have an 
amendment to :he amendment to 
clause 1. 

Mr. Spe.k.r: The amendment Is 
that for '1965'  '1975' be substituted. 

Shrl M. R. Ma!IBnl: It will have the 
happy eftcet of uttin~ the Bill 111 
cold storage for at least ten years ancS 
the country will be saved trom these 
hardships. 

Mr. Speaker: I C"Tmot put it to vote 
because I milht not survive tm 1975. 

Sbrl Harl VI,hnn Kamatb: You 
will live long, SIr. 

Mr. Spealter: The question u: 

·Cla ..... 1 

'"nlat .t pale I, line 5, for the 
IIgure '1964' the lIeure '1965' be 
... b.tituted. N 

Th. motion was adopted. 

Shrl laPlllltba Rao: Sir, I ""I to 
move: 

'"l'hat the amendments made br 
Babe Sabba In the BI11 be qreecl 

""-
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Mr. Speaker: The question is: result in unhealthy compctltion or 

UThat the a'!Tlendments made by 
Rajya Sabha in the Bill be agreed 
to." 

The motion IDlS adopted. 

IUShrs. 

INSURANCE (AMENDMENT) BILL 

The Deputy Minister in the MInis-
try 01 Finance (Shri Rameshwar 
Saba): Sir, I rise to move: 

"That the Bill fu-ther to amend 
the Insurlnce Act. 1938, be taken 
into consideration," 

Since the Bill is a brief one, con-
tai-ling three clauses only. I would 
he equally brief. 

A. will be seen from the Statement 
of Objects and Reasons, this Bill has 
only a limited pUTpose. 

In terms of sub-section (6) of 
aeclion 3 of the Insurance Act, 1038, 
it i, m.nd.torv on the Dart of the 
Controller of Insuranee to grant n 
Certificatp of Rf'J!ist"ation to An appJi-
cant if the fonml requ'rements re-
garding registTrttion under th(> Act 
have been com!)lIed with. The Act 
does not require. and in fRct does not 
permit, the Controller, before regis-
te-ing an applicant, to s.tisfv him-
lelf <l,",out hi:: financial £:on..litjon and 
leneral character of the management. 

If the number or insurers op..,.ating 
in the e~ Is mo-e than what the 
business caD su,port, it is Ii e~  to 
lead to undesirable practices arid a 
consequent deterioration in the .tahi-
IIty of the unit. and In the service 
to the poliCYholders, The Bill. there-
fore, requires the Controller of Insu-
rance to consider before registerinl1. 
By ap'P'ieant whether there is room 
Or necessity ~  an addition to the 
aumber. SUch eon.ld..,..t1on i. neceo-
aary in order to avoid congestion in 
tbIe Uae of business which can only 

losses. 

Shrl liar! ViqJmu Knm"t1I' Sir, ,. 
ne going to read a lone speech? 

Mr. ~ e e  lie has said that It Is 
a brief one, 

Shrl O. C, S"'arma (Gurdaspur): 
Sir, this Is his maidcn sperch, Why 
is the hon. Member interrupting him-

Shrl Rame.hwar S,hu: I am golnl 
10 he brief. This Bill is to c'othe the 
C'Jntroller with the nE'cessary statu-
tor" authority. Provis:on ;s also 
m"Jde for an n.!l!lp.al to the Govern· 
mf'nt f!"om the Cantrolle'!,; rC"u'Jal 

to Tegister by the aggrieved party. 

Sir, I move that the Insurance 
en o~  Bill, 1965, be taken 

Into consideration. 

Mr. Speaker: Motion moved: 

"Th1t the Bill further to nmend 
the Insurance Act. 1938, be taken 
into consideration." 

Shrl Alvares (P.niiml: Sir, Dennl! 
me t~ congratulate the Denuty Mlnis-
tfOr of FinlJ:nrp on his first sponsO'T-
ship of a le/tlslation In thi' House. It 
for nolhing e'Re than the BiI' i. had 
in ~  I ~ to onnosl?! thi" Bin. 
Unrl"r thp Indi1n n ~ (Amend .. 

~ It  Aet, the o n ~nt h'd un-
8uthoTf<::,.dly b(,pn o~ tin i  !Ii ner 
cent. ot the ~ n us ~t  thp-aetu'IrlBl 

rp"1o .. t Aq ,ove'J"Tln'lpnt TPvr.nU(l!. Tht, 
appropriation, whlC'll ~ unlluthnrl-
A,.tf. h .. " hPe'l ~t u  ,.fOUl"" h,. t"e 
Supreme Court anc1 the novrmment 
have now cmne with R Bill to DPrmit 
5 !"''''T'' r, .. .,t Qll':'ll1J!; tn hp :mf'lfr)nriated 
to GovPTnmf'!'nt pq Tp.vpnl1('o hIlt with 
et s~eti e pfl'f"-f"'t. It W()U'''' hqve 

bppn ve-v lerittmqtp. tI)l" Gov""mment 
to trv t" ~~  a form of nu~ fOrom 
t"'e qllrn'U'1e .. of t"e TJrp n~ n~ 

rornoT""tfo.-. I." o ~  t.O '"'11ftr ...... '\! lin Itt 
rp .. ~  .. rfu-I"2 " np.Tfnrf ,..,f flTlllne1.1 

~  VI ... ~ ~ ACfkf"1'I' that "n 
t ~ !',,1,llr o:""Mor f'O'T'!'Ior"'Hnnlll ~ 

have, l'ldu!trb' or I~ i  ~ ou  
be able to :make • fair r..tum to 




